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IN THE CENI'R.~L ADl·1INISTRATIVE TRmTJ'NAL, JAIPUR BEUCH, 

JAIPUR 

* * * 
CP No.S2/1996 (~ No.226/9S) Date of order: 9-2-1998 

Lt .col. Mahaveer Singh Nathal'1at at present posted as 

Joint Director, Training, NC:! Directorate, Rajasthan, 
Jaipur. 

• • Pet it ione r 

versus 

1. T .K.Bane rjee, Secretary, Ministry of Defence, 

Governne:nt of India, South Block, Hew Delhi. 

2. Lt • Ge,neral R.Mohan, PVSJ-1 AVSN VSl-1, Director 

General, NCC, \-lest Block - N, P. .K.Puram, 

New Delhi. 

• • Resporrlents 

None present for the petitioner 

Mr. s.s.Hasan, counsel for the respondents 

CORAM: 

Hon'ble Nr. O.P.Sharma, Administrative 1-Eniber 

H on 'b le f.tr. Rat an Prakash, Judicia 1 felerrbe r 

ORDER .. -- ... -

c9 

Per HOn 'ble r-lr. O.P .Sharm~, Administrative H;mbe r 
~--~-~~--~~ ~-- ------ ---

In this Contempt Petition, petitioner, 

Lt .col. Ma.haveer Singh Nathawat h:is prayed that the 

z:espondents may be directed 1;0 comply with the order 

of the Tribunal dated 3.4.1996 passed in OA No .226/95, 

Lt. col. ~oahaveer Singh Nathawat vs. Union of India 

and Ors. an1 strict act ion may be taken against them 

for non-compliance with the order of the Tribunal. 

2. we have heard the learn;d cOi.lnsel for the 

respondents. None is present on behalf of the prt it ione r 

even when the case was called out in the secorrl round. 

3. The learned counse 1 f·or the respondents 
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have {:lroduced before us a copy of the judgrrent t{~ J-h .... Q_P, ,<;\jJll.-
. G--t_ 

dated 7th November, 1997 passed in civil Appeal 

No .1605/97, arising out of SLP Civil No .24188 

of 1996, Union of India and Ors. vs. Mahaveer 

Singh Nathawat. The appeal decided by the 

Hon 'ble Supreme Court was -a,gainst the order passed 

by the Trib,.lnal on 3-4-1996 in the aforesaid M. 

By this j udgrrent, the Hon 'ble Supreme court 

has allor1ed the appeal and set-aside the 

order of the Tribunal. 

4. In these circ,lmstances now_. there 
) 

remains no order of the Tribunal to be implenented 

by the respondents. The contempt Pet it ion has 

since be come inf ruct uous • It is dismissed • 

not ices issued are discharged. A copy of the 

j udgrre nt of the Hon 'ble Supreme court, refer .red to 

hereinabove, is taken on record. 

8~_()f:J 
(Ratan Prakash) 

Judicial ~mber Adrninist rat ive f.~mbe r 


